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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  FAO(OS) (COMM) 185/2024, CM APPLs. 48043/2024 & 

48045/2024 

 

 IDEAL TECHNOPLAST INDUSTRIES LIMITED  

          & ORS.                                                                    .....Appellants 

Through: Ms. Malvika Trivedi, Senior 

Advocate with Mr. Vikas Khera, Ms. Sneha 

Sethia, Mr. Rohit, Mr. Sailendra Slaria and 

Mr. Jatin Gautam, Advocates.  

 

    versus 

 

 MOLD-TEK PACKAGING LIMITED      .....Respondent 

Through: Mr. Jayant K. Mehta, Senior 

Advocate with Mr. Ashutosh Kumar, Mr. 

Vinod Chauhan, Ms. Radhika Pareva, Mr. 

Adithya B, Mr. Yagya Passi, Mr. Ayush 

Sharma, Mr. Om, Advocates. 

 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    JUDGMENT (ORAL) 

%             06.02.2026 

C. HARI SHANKAR, J. 

 

1. After some hearing, and with consent of learned Counsel for the 

parties, this appeal is disposed of in the following terms:  

 

(i) The impugned order is quashed and set aside. 

 

(ii) The learned Single Judge is requested to hear IA 

34166/2024 finally on 17 February 2026. The date of 10 March 
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2026 would stand accordingly advanced. 

 

(iii) Both the sides would place on record short notes of their 

submissions, not exceeding four pages each, before the learned 

Single Judge, at least three days in advance of the next date, to 

facilitate hearing.  

 

(iv) Neither side would be entitled to take any adjournment 

on the date fixed by us.  

 

2. We request the learned Single Judge to hear the Order XXXIX 

application on the said date and decide it on the said date or as soon 

thereafter as is possible.  

 

3. We have not observed anything regarding the merits of the 

order under challenge.  

 

4. We also direct that the details stated in para 11 of the order 

dated 22 August 2024 passed in the present appeal would be placed 

before the learned Single Judge in a sealed cover.  

 

5. The appeal stands disposed of, in the above terms. 

 

 

C. HARI SHANKAR, J 

 

OM PRAKASH SHUKLA, J 

 FEBRUARY 6, 2026/pa 
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